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US lenders sueByju’s founder,wife
Allegethat theRaveendranfamilyandtopaideembezzledoverhalfabilliondollars fromByju’sAlphaInc
PEERZADA ABRAR
Bengaluru, 10April

L enders to a special purpose
vehicle (SPV) established by
Indian edtech firm Byju’s in

Delaware, United States, have sued
the startup’s founder Byju
Raveendran, his wife and cofounder
Divya Gokulnath, and “close busi-
ness associate” Anita Kishore for
allegedlymisappropriating$533mil-
lion in funds.

Byju’s Alpha Inc was set up to
receiveproceedsof a$1.5billion loan.
Its lawsuit alleged that the three “co-
orchestrated and executed a lawless
scheme” to conceal and steal $533
million of loan proceeds (Alpha
Funds). Byju’s Alpha is debtor and
plaintiff in the lawsuit. Byju
Raveendran told Business Standard
the allegations were “completely
baseless and untrue”.

The lawsuit followsa$533million
judgment by the United States
Bankruptcy Court for the District of

Delaware against Riju Ravindran,
younger brother of Byju, and the
edtech firm’sultimate corporatepar-
ent in India.

“On the heels of the Delaware
BankruptcyCourt’s recent judgment
against his brother (Riju) and com-
panies, this action is being brought
to now hold Byju
Raveendran, the
former CEO [chief
executive officer]
of Byju’s Alpha,
and two more of
his co-conspira-
tors – namely
his co-founder
and close busi-
ness associate –

accountable for their roles in mas-
terminding the theft of more than
half abilliondollars,” said the lenders
of Byju’s Alpha’s term loans in the
lawsuit.

“It is clear that Byju, Divya, and
Anita deliberately hid the assets of
Byju’s Alpha and repeatedly were
deceptive about the location of the
money in order to steal funds right-

fully owed to the Lenders.
In light of the court’s recent

decision, there can be no doubt
that they acted unlawfully and
tried to cover their tracks, breach-
ing fiduciary duties and making

numerous misrepresentations,
amongothermisconduct, in thepro-
cess,” said the lenders.

Byju’s Alpha is seeking an award
of damages for alleged breach of
fiduciary duties, as well as an award
of damages for the actions of Byju
Raveendran, Divya, and Anita in
allegedly aiding and abetting the
breach of others’ fiduciary duties. It
also seeksanaccountingof theAlpha
Funds and an award of damages for
conversion and civil conspiracy.

Additionally, Byju's Alpha is
requesting reimbursement of all
attorneys’ fees, costs, and expenses,

reimbursementof interest expenses,
and any other relief that the Court
may deem just, proper, or equitable.

Raveendran’sresponse
“This lawsuit is a part of their con-
spiracy to wrestle control of Byju’s
through all possible nefarious
means,” Byju Raveendran told
Business Standard, in response to a
query. “It is nothing but yet another
cog in the wheel of lies that Glas, the
illegal representative of disqualified
lenders in the US, has been rotating
for a long time now.”

“A signed and verified affidavit
that we submitted in the court of
Delaware has the details of how the
entire $1.2 billion loan was spent, to
the last dollar,” he said.

Kirkland & Ellis LLP is serving as
legal counsel for Glas Trust
Company, LLC, the administrative
agent for the lenders. Quinn
EmanuelUrquhart&Sullivan, LLP is
serving as legal counsel for Byju’s
Alpha.

Subduedtraffic
growthmayhit
toll roadentities
PRACHIPISAL
Mumbai, 10 April

Roadtrafficgrowthisexpected
to have moderated to 4 per
cent in financial year 2024-25
(FY25) from5percent inFY24,
impactingtherevenuegrowth
of toll roadentities, according
to rating firm Icra.

Toll collection growth is
expected to slow down to 5-8
per cent in FY25 from 10 per
cent in FY24. “Most entities
sawabumpintheir tollcollec-
tions a couple of years back
because of thehealthywhole-
sale price index (WPI)-related
growth.Thathashelpedthem.
The moderation in traffic in
the current year, because of
both toll and traffic-related
aspects, is likely to result in a
reduction in the toll collec-
tion,” said Vinay Kumar G,
vice-presidentandsectorhead
of corporate ratings, Icra.

Toll rates on highways in
Indiaareannuallyrevisedcon-
sideringtheWPI.AhigherWPI
generally leads to a higher
increase in toll rates, boosting
toll revenueforroadoperators
to account for rising costs.
Wholesale inflation was 2.38
per cent this February.

Some factors behind the
traffic moderation include
sluggish economic activity,
delayed toll rate increases
resultingfromelections, traffic
diversion caused by new
infrastructureprojects,mining
restrictions, and a potential
shift in traffic to alternative
modes of transportation,
according to Vishal Kotecha,
director, India Ratings &
Research.

Real gross domestic pro-
duct(GDP)hasbeenestimated
to grow 6.4 per cent in FY25,
compared to 8.2 per cent in
FY24.Aslowdowninautomo-
bile sales’ growth, which

slipped to 6 per cent in FY25,
and consumption, is also
linked to the traffic modera-
tion. Any slowdown in the
global economy may impact
port-bound traffic in India.

“Moderate economic
growth, inflationarypressures
andrisingfuelpriceshavealso
contributedtothetrafficslow-
down,”saidHemalNThakkar,
senior practice leader&direc-
tor –Crisil Intelligence.

Icra estimates road con-
struction under the Ministry
of Road, Transport and
Highways (MoRTH) to be
around 10,000-10,500 km in
FY25 amid a slowdown in the
pace of road construction.

“Notonlyarenewroadcor-
ridors coming up, but alter-
native modes of transport are
also likely tohave impacts.On
along-termbasis,weexpect to
have a 4-5 per cent traffic
growth rate in general for
India. But wherever there are
diversions, itcanalsogodown
by 100-150basis points (bps),”
said Gaurav Chandna, execu-
tive director and joint CEO,
Highways Infrastructure
Trust,aninfrastructureinvest-
ment trust (InvIT) that oper-
ates 27 toll plazas across nine
stateswith a 4,700 kmportfo-
lio.Onebasispointequals0.01
percentagepoint.

Office rentals climb in India, buckglobal trend
PRACHI PISAL
Mumbai, 10April

Office rentals in India continued
their upward trend,with rents rising
between3.8per cent and8.2per cent
year-on-year (Y-o-Y), even as global
officemarkets remainedunderpres-
sure in 2024, according to Vestian, a
workplace solutions firm.

Vestian’s report showed leasing
activity toucheda recordhighof 70.7
million square feet in 2024,marking
a 16 per cent annual increase. Sub-
dollar rentals across India’s top seven
cities played a key role, positioning
the country as a rare bright spot in
an otherwise subdued global
landscape.

Incontrast to cities likeNewYork,
Seattle, Boston, Hong Kong, and
Shanghai — which have seen rents
drop over the past five years— India

hasmaintainedasteadyclimb.While
some Western markets such as
London and Miami have seen rent
increases of 31 per cent and 53 per
cent, respectively, thebroader global
trend remains weak, weighed down
by rising vacancy levels and shifting
workplace strategies.

Shrinivas Rao, chief executive
officer of Vestian, said falling global
office rents were being shaped by
technologies likegenerativeartificial
intelligence and changes in how
office spaces were used. Together,
these trendshaveadded to theuncer-
tainty in the sector. Reduced
demand, along with companies
downsizingor relocating,haspushed
up global vacancy rates and, in turn,
driven rents down.

The report highlighted India’s
resilience, with strong leasing
demand from the information tech-

nology sector and global capability
centres (GCCs). While global cities
still attract interest in premium

spaces, India stands out for its
affordability and expansion-driven
leasing activity.

Rao added that a wave of new
businessesandcorporateexpansions
had pushed demand for office space
in India. Global firms are actively
pursuing Indian office locations,
drawn by faster economic growth
compared to other large economies,
a young and expanding workforce,
rising urbanisation, and access to
skilled talent, particularly in
technology and finance, at
competitive costs.

Premium commercial areas such
as Mumbai’s Bandra Kurla Complex
andDelhi’sCentral BusinessDistrict
(Connaught Place and surrounding
areas) command top rents, averaging
$3–4 per square foot per month.
Continued economic activity, major
infrastructure developments, and
the growing footprint ofGCCs are all
contributing to rising office rents
across India’s major cities.

IT ISNOTHINGBUT YET
ANOTHERCOGINTHEWHEELOFLIESTHAT
GLAS,THEILLEGALREPRESENTATIVEOF
DISQUALIFIEDLENDERSINTHEUS,HAS
BEENROTATINGFORALONGTIMENOW”
BYJU RAVEENDRAN, Founder&CEO,Byju’s
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MOVING UP: In India,Mumbai saw the steepest rise in rentals through
2024at 8.2 per cent, followedby Pune (7.7%),Delhi (4.7%), Bengaluru (4.5%),
Chennai (4.4%), andHyderbad (3.8%)
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Extract of the audited consolidated financial results for the year ended March 31, 2025

Extract of the audited standalone financial results for year ended March 31, 2025

Three months ended
March 31, 2025

Year ended
March 31, 2025

Three months ended
March 31, 2024

Revenue from operaions 64,479 2,55,324 61,237
Proit before tax 16,402 65,331 16,849
Proit ater tax 12,293 48,797 12,502
Total comprehensive income for the period 12,855 49,386 12,240
Paid up equity share capital (Face value: `1 per share) 362 362 362
Total reserves (including non-controlling interests)* 95,409 95,409 90,957
Earnings per equity share:- Basic and diluted (`) 33.79 134.19 34.37

Three months ended
March 31, 2025

Year ended
March 31, 2025

Three months ended
March 31, 2024

Revenue from operaions 54,136 2,14,853 51,488
Proit before tax 14,672 62,648 15,180
Proit ater tax 11,116 48,057 11,393
Total comprehensive income for the period 11,194 48,361 11,609

(` crore)

(` crore)

*Balances for three months and year ended March 31, 2025 represent balances as per the audited consolidated balance sheet for the year ended
March 31, 2025 and balances for three months ended March 31, 2024 represent balances as per the audited consolidated balance sheet for the year ended
March 31, 2024 as required by Securiies and Exchange Board of India (Lising Obligaion and Disclosure Requirements) Regulaions, 2015.

Notes:

1. The audited consolidated inancial results and audited standalone inancial results have been reviewed by the Audit Commitee and approved by the
Board of Directors at its meeing held on April 10, 2025. The statutory auditors have expressed an unmodiied audit opinion on these results.

2. The Board of Directors at its meeing held on April 10, 2025, has proposed a inal dividend of `30.00 per equity share.

3. The above is an extract of the detailed format of inancial results iled with Stock Exchanges under Regulaion 33 of the Securiies and Exchange Board
of India (Lising Obligaions and Disclosure Requirements) Regulaions, 2015. The full format for three months and year ended March 31, 2025, are
available on the BSE Limited website (URL:www.bseindia.com), the Naional Stock Exchange of India Limited website (URL:www.nseindia.com) and on
the Company’s website (URL: www.tcs.com/investors). The same can be accessed by scanning the QR code provided below.

Mumbai
April 10, 2025

For and on behalf of the Board of Directors

K Krithivasan
CEO and Managing Director

DIN: 10106739

NAVI AMC LIMITED
Registered Office: Vaishnavi Tech Square, 7th Floor, Iballur Village,
Begur, Hobli, Bengaluru, Karnataka 560102. Tel: 080 45113400;

Toll free no.: 1800 203 2131
Website: https://navi.com/mutual-fund

Email: mf@navi.com CIN: U65990KA2009PLC165296

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY

Notice No. 01 of 2025-26
NOTICE is hereby given to all unit holders of Navi Mutual Fund ('Mutual
Fund') that in accordance with Regulation 59A of Securities and
Exchange Board of India (Mutual Funds) Regulations, 1996 read with
paragraph 5.1 of SEBI Master Circular dated June 27, 2024, the half
yearly portfolio of the schemes of the Fund as on March 31, 2024 has
been hosted on the website of Navi AMC Limited (the AMC) viz.
https://navi.com/mutual-fund/downloads/portfolio and on the website of
AMFI viz. www.amfiindia.com.
Investors can request for physical or electronic copy of half yearly
portfolios of the schemesof theFund via followingmeans:
a. Telephone: 1800 203 2131
b. Email: mf@navi.com
c. Letter: Submit at the registered office of the Company

For Navi AMC Limited
(Investment Manager to Navi Mutual Fund)

Place: Bengaluru Sd/-
Date: April 10, 2025. Authorized Signatory
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SARBAJEET K SEN

Diversified equity funds (large,
mid and small) have declined
between 11 and 19 per cent
over the past six months.
Multi-asset allocation funds
(MAAFs), a hybrid category of
funds, have done a much
better job of containing the
downside by declining 5.6 per
cent over the same period.

Amid market turbulence,
investors seeking stability
with reasonable returns may
go for MAAFs. These schemes
invest across equities, bonds
and commodities, with a mini-
mum 10 per cent allocation to
each asset class.

In addition, they may
invest in units of Infra-
structure Investment Trusts
(Invits) and Real Estate
Investment Trusts (Reits).

“Multi-asset funds attempt
to give smoother returns with
varied asset allocation mixes
that have lower correlations
with one another, thereby cre-
ating a stable return profile
with possibly lower draw-

downs,” says Rahul Pal, chief
investment officer–fixed
income, Mahindra Manulife
Mutual Fund.

Winners keep rotating
among various asset classes.
This works in favour of
MAAFs. “Market cyclicality
means no two asset classes
perform in a similar fashion
under different market con-
ditions. The recent volatility
shows how investing in
MAAFs can help tide over mar-
ket uncertainties,” says Ashish

Naik, fund manager, Axis
Mutual Fund.

Variedassetmix
MAAFs followdiverseallocation
strategies. “Not all MAAFs are
identical. Currently, roughly 80
per cent of them are equity-
oriented (65 per cent in equity
and the rest spread across other
asset classes), and they enjoy
equity taxation.Thebalanceare
debt oriented,” says Naik.

Within commodities, some
funds invest in gold and silver
exchange-traded funds (ETFs),
while others opt for listed com-
modity instruments.

Knowtherisks
MAAFs tend to underperform
when one asset class experi-
ences a sustained rally. “If there
is a secular bull run in one asset
class, MAAFs may offer rel-
ativelymoderate returnsas they
must always invest in other
asset classes,” says Pal.

These funds, too, experi-
ence some downside during a
market downturn. “Investors
must not live with the unrealis-
tic expectation that these
funds will not have any down-
side, as the assets they hold

might not be perfectly uncorre-
lated,” says Kumar.

HowtoselectaMAAF
OneMAAFcanbeverydifferent
from another. “When selecting
a MAAF, consider its asset allo-
cation strategy to ensure that it
alignswithyour riskprofile and
investment goals,” says
AbhishekKumar,Securitiesand
ExchangeBoard of India (Sebi)-
registered investment advisor
and founder, SahajMoney.com.

Naik adds that investors
must, based on their risk
appetite, decide whether to
go for a MAAF that is high
on equity or on debt.

Suitableforvaried
riskprofiles
Given thevarietyonoffer, inves-
torswithvaried riskprofiles can
find aMAAF suited to their risk
appetite. “MAAFs can be a
part of every investor’sportfolio
as they aim for optimal level of
risk,” says Naik.

Aggressive investors may
prefer schemes with 65 per
cent equity exposure, while
those with moderate risk
appetite can choose a fund
with 35–65 per cent equity allo-
cation. First-time investors
may also go for them. “New
investors exploring different
asset classes may begin by allo-
cating to MAAFs. Over time,
they can decide the asset allo-
cation that best suits their port-
folio and allocate accordingly,”
says Jiral Mehta, senior
research analyst, FundsIndia.

Investing for at least five ye-
ars is essential. “Those who
invest for a shorter time hori-
zon may be disappointed,” says
Pal. Finally, investors must not
expect returns from a MAAF to
match pure equity funds.

YOUR
MONEY

Equityordebt-oriented?
Letriskprofile, time
horizondecide

MULTI-ASSET ALLOCATION FUNDS

RAM PRASAD SAHU
Mumbai, 10April

T hestockofdiagnosticsmajor
Metropolis Healthcare is
down 21 per cent over the

last three months. A weak
December quarter (Q3FY25) per-
formance, downward earning revi-
sions, lowervolume/marginexpec-
tations,andregulatoryworrieshave
weighed on investor sentiment.
While the stock has been under
pressure due to multiple concerns,
some brokerages believe that the
correction has fully discounted
theseworries.

The near-term triggers for the
stock are the March quarter
(Q4FY25) performance and the
acquisitionofDrAhujasPathology
and Imaging Centre (DAPIC) ear-
lier this week.

ForQ4, the company is likely to
disappoint the Street and its reve-
nue growth is expected to be lower
thanbrokerageestimates. In itsQ4
update, thecompanyreported that
revenues grew by 10 per cent on a
year-on-year (Y-o-Y) basis andwas
driven by patient volume growth,
test volumegrowth, and change in
productmix, coupledwith realisa-
tion benefits. Business to con-
sumer (B2C) revenues saw growth
of 14 per cent Y-o-Y.

The operating profit growth,
according to the company, is lower
due to higher material costs, and
reduced revenue growth. The
reported operating profit is lower
also due to one-time costs, includ-
ing acquisition costs for Core Diag-
nostics, andScientific Pathology.

Amey Chalke and Raghav
Vedanarayanan of JM Financial
highlight that B2C growth at 14 per
cent is also lower compared to pre-
viousquarters.Owingtoa lowertop
line, elevated costs from network

expansion, and one-off cost from
Core acquisition, margins are
expected to be subdued, they add.

Earlier this week, the company
announced that it had acquired
Dehradun-basedDAPICtoenhance
its network in North India. The ~35
crore deal, which has been done at
threetimesFY24sales, isreasonably
valued.Metropoliswillnowbecome
thesecond-largestdiagnosticchain
inUttarakhand.

Withthreerecentacquisitionsof
Core Diagnostics, Scientific
Pathology and DAPIC, the compa-
ny’sNorth India revenue sharewill
increase from 8 per cent in FY24 to
about 14-15 per cent in FY26. The
recent acquisitions are in line with
its strategyofacquiringandscaling
strong B2C brands in North Indian
cities.

Incred Research believes that
the DAPIC acquisition will help
accelerate expansion across
Uttarakhand—ahighgrowthmar-
ket with significant potential. The
company has in the past success-

fully executed over 20 strategic
acquisitions, integrating leading
B2C labs in key cities, and
transforming them into strong
regional hubs for expansion. The
brokeragehasmaintainedan“add”
rating on Metropolis, with a target
price of ~2,250.

In addition to an increase in
competitive intensity and pricing
pressures, which have earlier
dented realisations for the sector,
whatcouldimpactMetropolismore
than peers are regulatory issues in
Maharashtra.Thestategovernment
isplanningtoregulatepricesofdia-
gnostic tests at private laboratories
anddiagnostic centres.Aproposed
Bill in this regardcouldbe tabled in
thestate legislaturebyJuly.TheBill
seeks to control arbitrary/excessive
pricing via capping and bringing
transparency in test pricing.

JMFinancialbelievesthat inthe
near term, this price cap could lead
to margin compression, with the
impact for Metropolis likely to be
the highest. The West India region
fetchesoverhalfofMetropolis’ reve-
nues. However, over the long term,
thepricecapmovecouldaccelerate
the shift to the organised sector as
standalone labs will likely be
adversely affected versus larger
peers, says JM Financial, resulting
inmarket share gain for large orga-
nised players. The stock is trading
at 30 times FY27 price-to-earnings
(P/E) estimates, and is 10 per cent
lower than that of Dr Lal PathLabs,
and 30 per cent lower than that of
VijayaDiagnosticCentre.

Near-termheadwinds
may affectMetropolis
Firm'sQ4revenue
grewby10%Y-o-Y,
drivenbypatient,
testvolumegrowth

TWO LARGEST FUNDS GAVE DOUBLE-DIGIT
RETURNS OVER PAST DECADE

Returns are for top 5 funds (direct-growth plans) by corpus size. Returns above 1 year
are compound annualised. Source: Navigation RA

Returns (%)
MAA Funds Corpus 1-year 3-year 5-year 10-year

(~ cr)
ICICI Prudential 55,360.3 8.5 17.1 26.1 14.6
SBI 7,674.0 6.0 13.5 15.6 11.3
Kotak 7,642.9 2.9 NA NA NA
Nippon India 5,330.1 6.8 14.5 NA NA
UTI 5,285.0 4.6 16.5 18.3 9.8
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Payoffoutstanding
balances:Ensure all
dues are cleared before
initiating cancellation.
Unpaid balances will
continue to accrue
interest and penalties.
Redistributecredit
utilisation:Transfer
balances or limits from

the cancelled card to
another active card to
maintain a healthy
utilisation ratio.
Don’tclosemultiple
cardssimultaneously:
Closing several cards at
once amplifies the
impact on both
utilisation ratios and

account age.
Keepoldercards
open:Retain cards with
long-standing histories
as they positively
contribute to your
average account age.
Monitoryourcredit
report:After
cancellation, check that

the closure is accurately
reflected in your report
and ensure there are no
errors.
Redeemrewards
beforecancelling:
Utilise any
accumulated points or
benefits on the card
before closing it

Credit cards offer
convenience and rewards.
But cancelling one due to
high fees, limited usage, or to
avoid overspending may
affect your credit score,
despite seeming like a
prudent decision. Here are
some steps to minimise
impact on your credit score:

Cancellingacard?Minimise its impactonyourscore

Read full reporthere: mybs.in/2emDVEl COMPILED BY AYUSH MISHRA
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The Pradhan Mantri Mudra Yojana (PMMY) has completed 10
years on April 08,2025. The scheme has been instrumental in
transforming the MSME financing landscape in India. Over the
past decade, PMMY has played a vital role in terms of access
to credit for micro enterprises. The scheme’s tiered structure—
Shishu, Kishore, and Tarun— has enabled the Bank to disburse
affordable, collateral-free loans to entrepreneurs.
PMMY has significantly expanded our bank’s outreach to the
micro-enterprise segment. During the first five years of the
scheme, we disbursed credit facilities aggregating to Rs. 18,923
crores to 11,59,636 borrowers under the scheme. Cumulative
disbursements during the 10 years period is Rs. 71,364 crores
to 43,65,580 borrowers i.e. growth of around 300%, both in vol-
ume as well as in value terms. Credit facilities to women entre-
preneurs under the scheme constitute more than 25%. As Bank
of India is celebrating the 10th anniversary of the launch of
PMMY, Bank of India has launched multifaceted campaigns to
give wide publicity to the PMMY through social media plat-
forms, Indoor and Outdoor Advertisements through Banners,
Standees and digital displays at branches etc.

Housing and Urban Development Corporation Limited (HUDCO)
signed a Memorandum of Understanding (MoU) with Mumbai
Metropolitan Region Development
Authority (MMRDA), Maharashtra, on
8th April, 2025 at Mumbai. The MoU
establishes a framework for coopera-
tion between HUDCO and MMRDA wherein HUDCO shall
explore and provide funds up to Rs.1,50,000 Crore over a peri-
od of five years for development of infrastructure projects to be
implemented by MMRDA in Mumbai Metropolitan Region. The
MoU was signed in presence of Shri Devendra Fadnavis,
Hon’ble Chief Minister, Maharashtra, Shri Eknath Shinde,
Hon’ble Deputy Chief Minister, Maharashtra, Shri Sanjay
Kulshrestha, Chairman & Managing Director, HUDCO, Dr.
Sanjay Mukherjee, VC & MD MMRDA and other dignitaries.

Bank of India (BOI) has taken a significant step in expanding its
footprint by inaugurating 111 new branches across the country.
The virtual inauguration was led by the Managing Director &
Chief Executive Officer, Mr. Rajneesh Karnatak, reinforcing the
bank’s commitment to financial inclusion and enhanced customer
accessibility.
The newly inaugurated branches span multiple cities, further
strengthening Bank of India's nationwide presence. Hyderabad
FGMO (Field General Manager Office) has seen the highest
increase, with seventeen new branches. Chennai FGMO has wit-
nessed significant growth with fourteen new branches. Pune
FGMO has expanded with thirteen and New Delhi FGMO has
introduced twelve new branches. Bhopal FGMO has expanded
with eleven. Chandigarh and Lucknow FGMO have each inau-
gurated ten branches each.

In a landmark real estate transaction, NBCC (India) Ltd. has suc-
cessfully e-auctioned 1185 residential units at Aspire Dream
Valley, Greater Noida (W) through an e-auction, garnering a
total sale value of Rs. 1504.69 cr. With this successful transac-
tion, NBCC has reinforced its position as a leading real estate
developer and the only PSU in the sector in India setting a new
benchmark for transparent and competitive property sales
through digital platforms.

In a significant step towards accelerating hydro power develop-
ment in Arunachal Pradesh, SJVN has released Rs. 269.97
crores as land compensation for 3097
MW Etalin Hydro Electric Project in
Dibang Valley. During a reviewmeeting
chaired by Hon’ble Chief Minister of
Arunachal Pradesh, Sh. Pema Khandu
held yesterday at Tawang, Sh. Raj Kumar Chaudhary, Chairman
&Managing Director (Additional Charge), SJVN informed that the
land compensation amount was deposited in the joint account of
DC & DLRSO, Dibang Valley on 26th March, 2025.

In a significant move to strengthen power supply infrastructure,
TP Central Odisha Distribution Limited (TPCODL) has suc-
cessfully upgraded the power transformer at the Hindol Road
Primary Substation (PSS) in Dhenkanal. The existing 5 MVA
power transformer has been replaced with a new 8 MVA unit,
ensuring enhanced reliability and improved voltage for nearly
8,000 consumers in the region.
This strategic upgrade aligns with TPCODL’s commitment to
delivering quality and uninterrupted power supply while sup-
porting the region's growth and development. The increased
transformer capacity is expected to meet the rising power
demand and reduce the chances of overloading, especially dur-
ing peak hours.

10 YEARS OF PRADHAN MANTRI
MUDRA YOJANA

SIGNING OF MEMORANDUM OF
UNDERSTANDING BY HUDCO WITH MMRDA

BANK OF INDIA EXPANDS NATIONWIDE
WITH 111 NEW BRANCHES

NBCC SUCCESSFULLY CONCLUDES
E-AUCTION OF BULK SALE OF

RESIDENTIAL UNITS

TPCODL ENHANCES ELECTRICITY SUPPLY
WITH MAJOR TRANSFORMER UPGRADE

In a significant step towards developing Uttar Pradesh as a phar-
maceutical hub, a Memorandum of Understanding (MoU) was
signed between UPSIDA and the Indian Institute of Technology
(IIT), Banaras Hindu University (BHU), Varanasi.
This MoU aims to facilitate the establishment of industries, avail-
ability of skilled human resources, training, research, and place-
ment support in the pharma parks being developed by UPSIDA in
Lalitpur, Bundelkhand. The MoU was signed by Mr. Mayur
Maheshwari, IAS, CEO of UPSIDA, and Prof. Rajesh Kumar,
Dean, Research & Development, IIT(BHU), Varanasi. This part-
nership marks the beginning of a long-term collaboration that will
drive employment, innovation, and industrial progress in the
region.

HISTORIC MOU SIGNED
BETWEEN UPSIDA AND IIT-BHUSJVN RELEASES RS. 269.97 CRORE AS

LAND COMPENSATION FOR 3097 MW
ETALIN HEP IN ARUNACHAL PRADESH

Indian Bank has announced a reduction in Repo Linke Benchmark
Lending Rate from 9.05% to 8.70% applicable on its assets port-
folio, following the Reserve Bank of India’s (RBI) announcement
cutting the repo rate by 25 basis points, from 6.25% to 6.00%, in
the latest Monetary Policy Committee (MPC) meeting. The revised
lending rates will be effective from 11th April, 2025.
The RBLR has been reduced by 0.35% (35 basis points), direct-
ly reflecting the decrease in the RBI’s repo rate. This move will low-
er borrowing costs for customers with loans linked to RBLR, such
as home loans and business loans. Depending on their loan
terms, customers may benefit from reduced EMIs (Equated
Monthly Instalments) or a shorter loan tenure.

INDIAN BANK REDUCES REPO BENCHMARK
RATE IN LINE WITH THE RBI MPC

NAVI AMC LIMITED
Registered Office: Vaishnavi Tech Square, 7th Floor, Iballur Village,
Begur, Hobli, Bengaluru, Karnataka 560102. Tel: 080 45113400;

Toll free no.: 1800 203 2131
Website: https://navi.com/mutual-fund

Email: mf@navi.com CIN: U65990KA2009PLC165296

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY

Notice No. 01 of 2025-26
NOTICE is hereby given to all unit holders of Navi Mutual Fund ('Mutual
Fund') that in accordance with Regulation 59A of Securities and
Exchange Board of India (Mutual Funds) Regulations, 1996 read with
paragraph 5.1 of SEBI Master Circular dated June 27, 2024, the half
yearly portfolio of the schemes of the Fund as on March 31, 2024 has
been hosted on the website of Navi AMC Limited (the AMC) viz.
https://navi.com/mutual-fund/downloads/portfolio and on the website of
AMFI viz. www.amfiindia.com.
Investors can request for physical or electronic copy of half yearly
portfolios of the schemesof theFund via followingmeans:
a. Telephone: 1800 203 2131
b. Email: mf@navi.com
c. Letter: Submit at the registered office of the Company

For Navi AMC Limited
(Investment Manager to Navi Mutual Fund)

Place: Bengaluru Sd/-
Date: April 10, 2025. Authorized Signatory
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US lenders sueByju’s founder,wife
Allegethat theRaveendranfamilyandtopaideembezzledoverhalfabilliondollars fromByju’sAlphaInc
PEERZADA ABRAR
Bengaluru, 10April

L enders to a special purpose
vehicle (SPV) established by
Indian edtech firm Byju’s in

Delaware, United States, have sued
the startup’s founder Byju
Raveendran, his wife and cofounder
Divya Gokulnath, and “close busi-
ness associate” Anita Kishore for
allegedlymisappropriating$533mil-
lion in funds.

Byju’s Alpha Inc was set up to
receiveproceedsof a$1.5billion loan.
Its lawsuit alleged that the three “co-
orchestrated and executed a lawless
scheme” to conceal and steal $533
million of loan proceeds (Alpha
Funds). Byju’s Alpha is debtor and
plaintiff in the lawsuit. Byju
Raveendran told Business Standard
the allegations were “completely
baseless and untrue”.

The lawsuit followsa$533million
judgment by the United States
Bankruptcy Court for the District of

Delaware against Riju Ravindran,
younger brother of Byju, and the
edtech firm’sultimate corporatepar-
ent in India.

“On the heels of the Delaware
BankruptcyCourt’s recent judgment
against his brother (Riju) and com-
panies, this action is being brought
to now hold Byju
Raveendran, the
former CEO [chief
executive officer]
of Byju’s Alpha,
and two more of
his co-conspira-
tors – namely
his co-founder
and close busi-
ness associate –

accountable for their roles in mas-
terminding the theft of more than
half abilliondollars,” said the lenders
of Byju’s Alpha’s term loans in the
lawsuit.

“It is clear that Byju, Divya, and
Anita deliberately hid the assets of
Byju’s Alpha and repeatedly were
deceptive about the location of the
money in order to steal funds right-

fully owed to the Lenders.
In light of the court’s recent

decision, there can be no doubt
that they acted unlawfully and
tried to cover their tracks, breach-
ing fiduciary duties and making

numerous misrepresentations,
amongothermisconduct, in thepro-
cess,” said the lenders.

Byju’s Alpha is seeking an award
of damages for alleged breach of
fiduciary duties, as well as an award
of damages for the actions of Byju
Raveendran, Divya, and Anita in
allegedly aiding and abetting the
breach of others’ fiduciary duties. It
also seeksanaccountingof theAlpha
Funds and an award of damages for
conversion and civil conspiracy.

Additionally, Byju's Alpha is
requesting reimbursement of all
attorneys’ fees, costs, and expenses,

reimbursementof interest expenses,
and any other relief that the Court
may deem just, proper, or equitable.

Raveendran’sresponse
“This lawsuit is a part of their con-
spiracy to wrestle control of Byju’s
through all possible nefarious
means,” Byju Raveendran told
Business Standard, in response to a
query. “It is nothing but yet another
cog in the wheel of lies that Glas, the
illegal representative of disqualified
lenders in the US, has been rotating
for a long time now.”

“A signed and verified affidavit
that we submitted in the court of
Delaware has the details of how the
entire $1.2 billion loan was spent, to
the last dollar,” he said.

Kirkland & Ellis LLP is serving as
legal counsel for Glas Trust
Company, LLC, the administrative
agent for the lenders. Quinn
EmanuelUrquhart&Sullivan, LLP is
serving as legal counsel for Byju’s
Alpha.

Subduedtraffic
growthmayhit
toll roadentities
PRACHIPISAL
Mumbai, 10 April

Roadtrafficgrowthisexpected
to have moderated to 4 per
cent in financial year 2024-25
(FY25) from5percent inFY24,
impactingtherevenuegrowth
of toll roadentities, according
to rating firm Icra.

Toll collection growth is
expected to slow down to 5-8
per cent in FY25 from 10 per
cent in FY24. “Most entities
sawabumpintheir tollcollec-
tions a couple of years back
because of thehealthywhole-
sale price index (WPI)-related
growth.Thathashelpedthem.
The moderation in traffic in
the current year, because of
both toll and traffic-related
aspects, is likely to result in a
reduction in the toll collec-
tion,” said Vinay Kumar G,
vice-presidentandsectorhead
of corporate ratings, Icra.

Toll rates on highways in
Indiaareannuallyrevisedcon-
sideringtheWPI.AhigherWPI
generally leads to a higher
increase in toll rates, boosting
toll revenueforroadoperators
to account for rising costs.
Wholesale inflation was 2.38
per cent this February.

Some factors behind the
traffic moderation include
sluggish economic activity,
delayed toll rate increases
resultingfromelections, traffic
diversion caused by new
infrastructureprojects,mining
restrictions, and a potential
shift in traffic to alternative
modes of transportation,
according to Vishal Kotecha,
director, India Ratings &
Research.

Real gross domestic pro-
duct(GDP)hasbeenestimated
to grow 6.4 per cent in FY25,
compared to 8.2 per cent in
FY24.Aslowdowninautomo-
bile sales’ growth, which

slipped to 6 per cent in FY25,
and consumption, is also
linked to the traffic modera-
tion. Any slowdown in the
global economy may impact
port-bound traffic in India.

“Moderate economic
growth, inflationarypressures
andrisingfuelpriceshavealso
contributedtothetrafficslow-
down,”saidHemalNThakkar,
senior practice leader&direc-
tor –Crisil Intelligence.

Icra estimates road con-
struction under the Ministry
of Road, Transport and
Highways (MoRTH) to be
around 10,000-10,500 km in
FY25 amid a slowdown in the
pace of road construction.

“Notonlyarenewroadcor-
ridors coming up, but alter-
native modes of transport are
also likely tohave impacts.On
along-termbasis,weexpect to
have a 4-5 per cent traffic
growth rate in general for
India. But wherever there are
diversions, itcanalsogodown
by 100-150basis points (bps),”
said Gaurav Chandna, execu-
tive director and joint CEO,
Highways Infrastructure
Trust,aninfrastructureinvest-
ment trust (InvIT) that oper-
ates 27 toll plazas across nine
stateswith a 4,700 kmportfo-
lio.Onebasispointequals0.01
percentagepoint.

Office rentals climb in India, buckglobal trend
PRACHI PISAL
Mumbai, 10April

Office rentals in India continued
their upward trend,with rents rising
between3.8per cent and8.2per cent
year-on-year (Y-o-Y), even as global
officemarkets remainedunderpres-
sure in 2024, according to Vestian, a
workplace solutions firm.

Vestian’s report showed leasing
activity toucheda recordhighof 70.7
million square feet in 2024,marking
a 16 per cent annual increase. Sub-
dollar rentals across India’s top seven
cities played a key role, positioning
the country as a rare bright spot in
an otherwise subdued global
landscape.

Incontrast to cities likeNewYork,
Seattle, Boston, Hong Kong, and
Shanghai — which have seen rents
drop over the past five years— India

hasmaintainedasteadyclimb.While
some Western markets such as
London and Miami have seen rent
increases of 31 per cent and 53 per
cent, respectively, thebroader global
trend remains weak, weighed down
by rising vacancy levels and shifting
workplace strategies.

Shrinivas Rao, chief executive
officer of Vestian, said falling global
office rents were being shaped by
technologies likegenerativeartificial
intelligence and changes in how
office spaces were used. Together,
these trendshaveadded to theuncer-
tainty in the sector. Reduced
demand, along with companies
downsizingor relocating,haspushed
up global vacancy rates and, in turn,
driven rents down.

The report highlighted India’s
resilience, with strong leasing
demand from the information tech-

nology sector and global capability
centres (GCCs). While global cities
still attract interest in premium

spaces, India stands out for its
affordability and expansion-driven
leasing activity.

Rao added that a wave of new
businessesandcorporateexpansions
had pushed demand for office space
in India. Global firms are actively
pursuing Indian office locations,
drawn by faster economic growth
compared to other large economies,
a young and expanding workforce,
rising urbanisation, and access to
skilled talent, particularly in
technology and finance, at
competitive costs.

Premium commercial areas such
as Mumbai’s Bandra Kurla Complex
andDelhi’sCentral BusinessDistrict
(Connaught Place and surrounding
areas) command top rents, averaging
$3–4 per square foot per month.
Continued economic activity, major
infrastructure developments, and
the growing footprint ofGCCs are all
contributing to rising office rents
across India’s major cities.

IT ISNOTHINGBUT YET
ANOTHERCOGINTHEWHEELOFLIESTHAT
GLAS,THEILLEGALREPRESENTATIVEOF
DISQUALIFIEDLENDERSINTHEUS,HAS
BEENROTATINGFORALONGTIMENOW”
BYJU RAVEENDRAN, Founder&CEO,Byju’s

16
12
8
4
0
-4
-8

FY19 FY26*

2
4 to 5

THOROUGHFARE
SLOWDOWN
Impliedtraffic
growth/degrowth(%)

*Estimates; Source: ICRA

MOVING UP: In India,Mumbai saw the steepest rise in rentals through
2024at 8.2 per cent, followedby Pune (7.7%),Delhi (4.7%), Bengaluru (4.5%),
Chennai (4.4%), andHyderbad (3.8%)

Registered Office: 9th Floor, Nirmal Building, Nariman Point, Mumbai 400 021. Tel: +91 22 6778 9595 Fax: +91 22 6778 9660
e-mail: investor.relations@tcs.com website: www.tcs.com CIN: L22210MH1995PLC084781

Extract of the audited consolidated financial results for the year ended March 31, 2025

Extract of the audited standalone financial results for year ended March 31, 2025

Three months ended
March 31, 2025

Year ended
March 31, 2025

Three months ended
March 31, 2024

Revenue from operaions 64,479 2,55,324 61,237
Proit before tax 16,402 65,331 16,849
Proit ater tax 12,293 48,797 12,502
Total comprehensive income for the period 12,855 49,386 12,240
Paid up equity share capital (Face value: `1 per share) 362 362 362
Total reserves (including non-controlling interests)* 95,409 95,409 90,957
Earnings per equity share:- Basic and diluted (`) 33.79 134.19 34.37

Three months ended
March 31, 2025

Year ended
March 31, 2025

Three months ended
March 31, 2024

Revenue from operaions 54,136 2,14,853 51,488
Proit before tax 14,672 62,648 15,180
Proit ater tax 11,116 48,057 11,393
Total comprehensive income for the period 11,194 48,361 11,609

(` crore)

(` crore)

*Balances for three months and year ended March 31, 2025 represent balances as per the audited consolidated balance sheet for the year ended
March 31, 2025 and balances for three months ended March 31, 2024 represent balances as per the audited consolidated balance sheet for the year ended
March 31, 2024 as required by Securiies and Exchange Board of India (Lising Obligaion and Disclosure Requirements) Regulaions, 2015.

Notes:

1. The audited consolidated inancial results and audited standalone inancial results have been reviewed by the Audit Commitee and approved by the
Board of Directors at its meeing held on April 10, 2025. The statutory auditors have expressed an unmodiied audit opinion on these results.

2. The Board of Directors at its meeing held on April 10, 2025, has proposed a inal dividend of `30.00 per equity share.

3. The above is an extract of the detailed format of inancial results iled with Stock Exchanges under Regulaion 33 of the Securiies and Exchange Board
of India (Lising Obligaions and Disclosure Requirements) Regulaions, 2015. The full format for three months and year ended March 31, 2025, are
available on the BSE Limited website (URL:www.bseindia.com), the Naional Stock Exchange of India Limited website (URL:www.nseindia.com) and on
the Company’s website (URL: www.tcs.com/investors). The same can be accessed by scanning the QR code provided below.

Mumbai
April 10, 2025

For and on behalf of the Board of Directors

K Krithivasan
CEO and Managing Director

DIN: 10106739

NAVI AMC LIMITED
Registered Office: Vaishnavi Tech Square, 7th Floor, Iballur Village,
Begur, Hobli, Bengaluru, Karnataka 560102. Tel: 080 45113400;

Toll free no.: 1800 203 2131
Website: https://navi.com/mutual-fund

Email: mf@navi.com CIN: U65990KA2009PLC165296

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY

Notice No. 01 of 2025-26
NOTICE is hereby given to all unit holders of Navi Mutual Fund ('Mutual
Fund') that in accordance with Regulation 59A of Securities and
Exchange Board of India (Mutual Funds) Regulations, 1996 read with
paragraph 5.1 of SEBI Master Circular dated June 27, 2024, the half
yearly portfolio of the schemes of the Fund as on March 31, 2024 has
been hosted on the website of Navi AMC Limited (the AMC) viz.
https://navi.com/mutual-fund/downloads/portfolio and on the website of
AMFI viz. www.amfiindia.com.
Investors can request for physical or electronic copy of half yearly
portfolios of the schemesof theFund via followingmeans:
a. Telephone: 1800 203 2131
b. Email: mf@navi.com
c. Letter: Submit at the registered office of the Company

For Navi AMC Limited
(Investment Manager to Navi Mutual Fund)

Place: Bengaluru Sd/-
Date: April 10, 2025. Authorized Signatory
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US lenders sueByju’s founder,wife
Allegethat theRaveendranfamilyandtopaideembezzledoverhalfabilliondollars fromByju’sAlphaInc
PEERZADA ABRAR
Bengaluru, 10April

L enders to a special purpose
vehicle (SPV) established by
Indian edtech firm Byju’s in

Delaware, United States, have sued
the startup’s founder Byju
Raveendran, his wife and cofounder
Divya Gokulnath, and “close busi-
ness associate” Anita Kishore for
allegedlymisappropriating$533mil-
lion in funds.

Byju’s Alpha Inc was set up to
receiveproceedsof a$1.5billion loan.
Its lawsuit alleged that the three “co-
orchestrated and executed a lawless
scheme” to conceal and steal $533
million of loan proceeds (Alpha
Funds). Byju’s Alpha is debtor and
plaintiff in the lawsuit. Byju
Raveendran told Business Standard
the allegations were “completely
baseless and untrue”.

The lawsuit followsa$533million
judgment by the United States
Bankruptcy Court for the District of

Delaware against Riju Ravindran,
younger brother of Byju, and the
edtech firm’sultimate corporatepar-
ent in India.

“On the heels of the Delaware
BankruptcyCourt’s recent judgment
against his brother (Riju) and com-
panies, this action is being brought
to now hold Byju
Raveendran, the
former CEO [chief
executive officer]
of Byju’s Alpha,
and two more of
his co-conspira-
tors – namely
his co-founder
and close busi-
ness associate –

accountable for their roles in mas-
terminding the theft of more than
half abilliondollars,” said the lenders
of Byju’s Alpha’s term loans in the
lawsuit.

“It is clear that Byju, Divya, and
Anita deliberately hid the assets of
Byju’s Alpha and repeatedly were
deceptive about the location of the
money in order to steal funds right-

fully owed to the Lenders.
In light of the court’s recent

decision, there can be no doubt
that they acted unlawfully and
tried to cover their tracks, breach-
ing fiduciary duties and making

numerous misrepresentations,
amongothermisconduct, in thepro-
cess,” said the lenders.

Byju’s Alpha is seeking an award
of damages for alleged breach of
fiduciary duties, as well as an award
of damages for the actions of Byju
Raveendran, Divya, and Anita in
allegedly aiding and abetting the
breach of others’ fiduciary duties. It
also seeksanaccountingof theAlpha
Funds and an award of damages for
conversion and civil conspiracy.

Additionally, Byju's Alpha is
requesting reimbursement of all
attorneys’ fees, costs, and expenses,

reimbursementof interest expenses,
and any other relief that the Court
may deem just, proper, or equitable.

Raveendran’sresponse
“This lawsuit is a part of their con-
spiracy to wrestle control of Byju’s
through all possible nefarious
means,” Byju Raveendran told
Business Standard, in response to a
query. “It is nothing but yet another
cog in the wheel of lies that Glas, the
illegal representative of disqualified
lenders in the US, has been rotating
for a long time now.”

“A signed and verified affidavit
that we submitted in the court of
Delaware has the details of how the
entire $1.2 billion loan was spent, to
the last dollar,” he said.

Kirkland & Ellis LLP is serving as
legal counsel for Glas Trust
Company, LLC, the administrative
agent for the lenders. Quinn
EmanuelUrquhart&Sullivan, LLP is
serving as legal counsel for Byju’s
Alpha.

Subduedtraffic
growthmayhit
toll roadentities
PRACHIPISAL
Mumbai, 10 April

Roadtrafficgrowthisexpected
to have moderated to 4 per
cent in financial year 2024-25
(FY25) from5percent inFY24,
impactingtherevenuegrowth
of toll roadentities, according
to rating firm Icra.

Toll collection growth is
expected to slow down to 5-8
per cent in FY25 from 10 per
cent in FY24. “Most entities
sawabumpintheir tollcollec-
tions a couple of years back
because of thehealthywhole-
sale price index (WPI)-related
growth.Thathashelpedthem.
The moderation in traffic in
the current year, because of
both toll and traffic-related
aspects, is likely to result in a
reduction in the toll collec-
tion,” said Vinay Kumar G,
vice-presidentandsectorhead
of corporate ratings, Icra.

Toll rates on highways in
Indiaareannuallyrevisedcon-
sideringtheWPI.AhigherWPI
generally leads to a higher
increase in toll rates, boosting
toll revenueforroadoperators
to account for rising costs.
Wholesale inflation was 2.38
per cent this February.

Some factors behind the
traffic moderation include
sluggish economic activity,
delayed toll rate increases
resultingfromelections, traffic
diversion caused by new
infrastructureprojects,mining
restrictions, and a potential
shift in traffic to alternative
modes of transportation,
according to Vishal Kotecha,
director, India Ratings &
Research.

Real gross domestic pro-
duct(GDP)hasbeenestimated
to grow 6.4 per cent in FY25,
compared to 8.2 per cent in
FY24.Aslowdowninautomo-
bile sales’ growth, which

slipped to 6 per cent in FY25,
and consumption, is also
linked to the traffic modera-
tion. Any slowdown in the
global economy may impact
port-bound traffic in India.

“Moderate economic
growth, inflationarypressures
andrisingfuelpriceshavealso
contributedtothetrafficslow-
down,”saidHemalNThakkar,
senior practice leader&direc-
tor –Crisil Intelligence.

Icra estimates road con-
struction under the Ministry
of Road, Transport and
Highways (MoRTH) to be
around 10,000-10,500 km in
FY25 amid a slowdown in the
pace of road construction.

“Notonlyarenewroadcor-
ridors coming up, but alter-
native modes of transport are
also likely tohave impacts.On
along-termbasis,weexpect to
have a 4-5 per cent traffic
growth rate in general for
India. But wherever there are
diversions, itcanalsogodown
by 100-150basis points (bps),”
said Gaurav Chandna, execu-
tive director and joint CEO,
Highways Infrastructure
Trust,aninfrastructureinvest-
ment trust (InvIT) that oper-
ates 27 toll plazas across nine
stateswith a 4,700 kmportfo-
lio.Onebasispointequals0.01
percentagepoint.

Office rentals climb in India, buckglobal trend
PRACHI PISAL
Mumbai, 10April

Office rentals in India continued
their upward trend,with rents rising
between3.8per cent and8.2per cent
year-on-year (Y-o-Y), even as global
officemarkets remainedunderpres-
sure in 2024, according to Vestian, a
workplace solutions firm.

Vestian’s report showed leasing
activity toucheda recordhighof 70.7
million square feet in 2024,marking
a 16 per cent annual increase. Sub-
dollar rentals across India’s top seven
cities played a key role, positioning
the country as a rare bright spot in
an otherwise subdued global
landscape.

Incontrast to cities likeNewYork,
Seattle, Boston, Hong Kong, and
Shanghai — which have seen rents
drop over the past five years— India

hasmaintainedasteadyclimb.While
some Western markets such as
London and Miami have seen rent
increases of 31 per cent and 53 per
cent, respectively, thebroader global
trend remains weak, weighed down
by rising vacancy levels and shifting
workplace strategies.

Shrinivas Rao, chief executive
officer of Vestian, said falling global
office rents were being shaped by
technologies likegenerativeartificial
intelligence and changes in how
office spaces were used. Together,
these trendshaveadded to theuncer-
tainty in the sector. Reduced
demand, along with companies
downsizingor relocating,haspushed
up global vacancy rates and, in turn,
driven rents down.

The report highlighted India’s
resilience, with strong leasing
demand from the information tech-

nology sector and global capability
centres (GCCs). While global cities
still attract interest in premium

spaces, India stands out for its
affordability and expansion-driven
leasing activity.

Rao added that a wave of new
businessesandcorporateexpansions
had pushed demand for office space
in India. Global firms are actively
pursuing Indian office locations,
drawn by faster economic growth
compared to other large economies,
a young and expanding workforce,
rising urbanisation, and access to
skilled talent, particularly in
technology and finance, at
competitive costs.

Premium commercial areas such
as Mumbai’s Bandra Kurla Complex
andDelhi’sCentral BusinessDistrict
(Connaught Place and surrounding
areas) command top rents, averaging
$3–4 per square foot per month.
Continued economic activity, major
infrastructure developments, and
the growing footprint ofGCCs are all
contributing to rising office rents
across India’s major cities.

IT ISNOTHINGBUT YET
ANOTHERCOGINTHEWHEELOFLIESTHAT
GLAS,THEILLEGALREPRESENTATIVEOF
DISQUALIFIEDLENDERSINTHEUS,HAS
BEENROTATINGFORALONGTIMENOW”
BYJU RAVEENDRAN, Founder&CEO,Byju’s
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*Estimates; Source: ICRA

MOVING UP: In India,Mumbai saw the steepest rise in rentals through
2024at 8.2 per cent, followedby Pune (7.7%),Delhi (4.7%), Bengaluru (4.5%),
Chennai (4.4%), andHyderbad (3.8%)

NAVI AMC LIMITED
Registered Office: Vaishnavi Tech Square, 7th Floor, Iballur Village,
Begur, Hobli, Bengaluru, Karnataka 560102. Tel: 080 45113400;

Toll free no.: 1800 203 2131
Website: https://navi.com/mutual-fund

Email: mf@navi.com CIN: U65990KA2009PLC165296

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY

Notice No. 01 of 2025-26
NOTICE is hereby given to all unit holders of Navi Mutual Fund ('Mutual
Fund') that in accordance with Regulation 59A of Securities and
Exchange Board of India (Mutual Funds) Regulations, 1996 read with
paragraph 5.1 of SEBI Master Circular dated June 27, 2024, the half
yearly portfolio of the schemes of the Fund as on March 31, 2024 has
been hosted on the website of Navi AMC Limited (the AMC) viz.
https://navi.com/mutual-fund/downloads/portfolio and on the website of
AMFI viz. www.amfiindia.com.
Investors can request for physical or electronic copy of half yearly
portfolios of the schemesof theFund via followingmeans:
a. Telephone: 1800 203 2131
b. Email: mf@navi.com
c. Letter: Submit at the registered office of the Company

For Navi AMC Limited
(Investment Manager to Navi Mutual Fund)

Place: Bengaluru Sd/-
Date: April 10, 2025. Authorized Signatory

GGoovveerrnnmmeenntt ooff KKeerraallaa
PPuubblliisshheedd TTeennddeerrss ffrroomm 07-04-2025 ttoo 09-04-2025

Stationery Department
TTeennddeerr IIDD:: 22002255__SSTTYY__775588777788__11 ** SSttaattiioonneerryy CCoonnttrroolllleerr **
SSuuppppllyy ooff mmiisscceellllaanneeoouuss ssttaattiioonneerryy iitteemmss ** CClloossiinngg DDaattee:: 0077--
MMaayy--22002255 ** PPAACC:: RRss11551199445522
TTeennddeerr IIDD:: 22002255__SSTTYY__775588777722__11 ** SSttaattiioonneerryy CCoonnttrroolllleerr **
SSuuppppllyy ooff mmiisscceellllaanneeoouuss ssttaattiioonneerryy iitteemmss ** CClloossiinngg DDaattee:: 0033--
MMaayy--22002255 ** PPAACC:: RRss22661188119977
TTeennddeerr IIDD:: 22002255__SSTTYY__775588888822__11 ** SSttaattiioonneerryy CCoonnttrroolllleerr **
SSuuppppllyy ooff mmiisscceellllaanneeoouuss ssttaattiioonneerryy iitteemmss ** CClloossiinngg DDaattee:: 1122--
MMaayy--22002255 ** PPAACC:: RRss33229977558888
TTeennddeerr IIDD:: 22002255__SSTTYY__775588882244__11 ** SSttaattiioonneerryy CCoonnttrroolllleerr **
SSuuppppllyy ooff mmiisscceellllaanneeoouuss ssttaattiioonneerryy iitteemmss ** CClloossiinngg DDaattee:: 0077--
MMaayy--22002255 ** PPAACC:: RRss33660066112200
Visit https://etenders.kerala.gov.in for more details.

Ro.No:07-09/Apr/2025/PRD/(N)7
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   
(       ஆள்வரை)

  . 107/2025
     

  11.05.1999     
 .      

     
1) .   ,  69
/.  .  
 .7,  .20,  , 
503,  , ,  –600 034
2) .   ,  62
/.  .  
.701/702,  , 
.    ,
, ,  , –400 007
3) .  ,  58
/.    .  
4389,    , OH 45241 USA.
4) .   ,  63
/.    .  
   .2/2,  .5,  
2   ,  ,
, – 600 020	 – 

  – 600 020,  , , 2  
 ,   .2/2,  .5     
11.05.1999           
       
10.06.2025   10.30   .  
       
       
  ,    
     
   .

2025      .
S. Anand, M/s. Leela and Co.,	 S.  
. 	  
 	  –1
, .4/8,	 
 ,	 –104
, –35

  . C. , /. .  
 . , /. . C. , .11&18, 
 , T. ,  , 
,  –625 605    
    , 
  ,     
.58/2   .23,   .58/11,  
 .81,   .58/11B  5352  
      .58/2 ()  
.1   .58/12  6876   
     29.06.1992 Vide Doc 
No.2380/1992 Before SRO Guduvanchery    
 5  6,      31.07.1995 Vide 
Doc No.887/95 Before SRO     
  .4     
       
.        
     7 
      
.

R.RAMESH CHANDER,  Advocate,
No.43/11, Srinivasaperumal Koil 1st Street, 

Thiruvottiyur, Chennai–600 019. 
Mobile No.: 98410 18689, 

E–Mail: r.rameshchander@gmail.com

 

IN THE HON’BLE VIII ASSISTANT CITY CIVIL COURT
 AT CHENNAI

O.S. NO:6348 OF 2022
M/s. CANARA BANK
Rep. By its Manager, Authorized signatory,
Having an Office at Canara Bank, 
No.9, First Avenue, Ashok Nagar, 
Chennai–600 083.    		           …..Plaintiff

-VS-
Mr. S. Ashok Kumar
S/o. Mr. R. Shankar Narayanan
48/117, Kodambakkam Road,
West Mambalam, Chennai–600 033.
And also, at
No.2, Kanniamman Kovil Street,
Near Mettupalayam Market, 
West Mambalam, Chennai-600 033. 	      ..... Defendant
 Take notice that plaintiff filed a suit for claiming sum of  
Rs. 5,29,075-02/- (Rupees Five Lakhs Twenty-Nine Thousand 
Seventy-five and Paisa two only) with interest and other charges, 
Before the Hon’ble VIII Assistant City Civil Court at Chennai in  
O. S. No. 6348 of 2022.
In the said suit the learned judge was pleased to order notice to you 
and notice taken and the same was returned as left.
After that the learned judge was pleased to order substituted service 
by ordering paper publication.
So come and appear before the Hon’ble VIII Assistant City Civil Court 
at Chennai on 17.06.2025 at 10.30 a.m. Either in person or by council 
otherwise the case will be decided in your absence.

J.JEYA SABARE ESWARAN
COUNSEL FOR PLAINTIFF

Flat1, Ground Floor, MM Apartment
New No 2 South Perumal Kovil Street,

Near Vadapalani Murugan Kovil,
Vadapalani, Chennai 600026

Phone No: 9940112350 /9884826955

 
S.Babulal, No.3/15, Annai 

Sathya Nagar Main Road, 
Ramapuram, Chennai-89  
    
01.04.2020  31.12.2023 
    
 ,      
  29.04.2025  
 11   
   
    
   
   
 .

******
Dhanraj Parasmal Jain, 

No.514, K.H.Road, Ennore 
Chennai-57   
   03.03.2022 
 23.04.2023   
   
,       
 23.04.2025   
11   
   
    
  
  
   .

******
Sri Balaji, No.18/47, V.O.C. 

Street, Kasthuribai Nagar, West 
Tambaram, Chennai-45  
    
01.11.2020  31.12.2023 
    
 ,      
  16.04.2025  
 11   
   
    
   
   
 .

******
G.B.Pawar, No.1, 

Manimegalai Street, 3rd Main 
Road, Ramakrishnapuram, 
East Tambaram, Chennai-59 
    
 01.08.2020  
31.01.2023   
   
,       
 24.04.2025   
11   
   
    
   
   
 .

******

BEFORE THE STATE 
CONSUMER DISPUTES 

REDRESSAL COMMlSSION 
AT CHENNAI 

F.A. No. 34 of 2025 
Against 

C.C. No. 72 of 2022 
M/s. XL Auto
83-A, GNT Road, 
Madhavaram, 
Chennai-600 110.

... Appellant/Opposite Party 
Versus 

S. Ajithkumar, 
S/o G. Sekar, 
No.553/4, Alagesan Nagar,
1st Street, Kolapakkam, 
Vandalur, Chennai-600127.

... Respondent/Complainant 
To 
S. Ajithkumar, S/o G. Sekar, 
No.553/4, Alagesan Nagar,
1st Street, Kolapakkam, 
Vandalur, Chennai-600127.
   Please take notice that in 
the above referred matter 
the Hon 'ble State Consumer 
Disputes Redressal Commission 
was pleased to Order Paper 
Publication on 07.04.2025 and 
the same is posted for your 
appearance before the Hon 
'ble State Consumer Disputes 
Redressal Commission, Chennai 
on 30.04.2025 at 10.03 a.rn. 
  Therefore, you are hereby 
requested to appear before 
the Hon 'ble State Commission 
at 10.30 a.m. on 30.04.2025 
either in person or through your 
authorized agent/advocate failing 
which the matter will be decided 
in your absence. 

M/s.T.BALAJI, Advocate.
Counsel for Appellant/

Opposite Party 

IN THE COURT OF HON'BLE 
Vth ADDITIONAL FAMILY 

COURT AT CHENNAI. 
HMO.P.NO. 3893/2024

A.USHA 
W/o.S. ARUMUGAM

... PETITIONER 
-VS- 

S.ARUMUGAM 	
... Respondent 

Please take the notice the 
petitioner has filed the divorce 
petition against respondent 
before the Hon'ble Vth additional 
Family court at Chennai the 
above matter returnable on 
24.04.2025 for your appearance. 
You will appear either personally 
or pleader failing which matter 
will decide Ex Party. 

A.USHA 
Petitioner/Party in person 

கனம் முதன்மை சார்பு நீதிமன்ற 
நீதிபதி முன்பாக, ப�ொன்னேரி.

I.A. No. 3 of 2024
In

A.S.SR. No. 6272 of 2024
Sunderasamudali and 3 others

...Petitioners/Appellants
Vs

T.N. Palani and 9 others
...Respondents/Respondents

To.
Mr.Savitri. W/o. E.Mahendran. 
No.126, M.C. Raja Street, vallur 
village, and post, Ponneri Taluk, 
Tiruvallur district.

அறிவிப்பு
மேற்படி மனுதாரர்கள் தாக்கல் 
செய்த மனு எண். I.A.No.3/24 in 
AS.SR.No. 6272 of 2024 against 
OS No. 149/12, ஏற்பட்ட கால 
தாமதத்தை மன்னிக்கும் படி க�ோரிய 
மனுவில் 17.03.25 அன்று மேற்படி 
நீதிமன்றம் “செய்தி தாள் அறிவிப்பு” 
(paper publication) தாக்கல் செய்ய 
வருகிற 21.04.25 அன்று வாய்தா 
ப�ோட்டு உத்தரவு பகரபட்டுள்ளது. 
எனவே இந்த வழக்கில் மேற்படி 
ஆறாவது எதிர்- மனுதாரர் ஆகிய 
நீங்கள் மேற்படி க�ோர்ட்டில் காலை 
சுமார் 10.15 மணிக்கு, 21.04.2025 
தேதியில் நீங்கள் நேரில�ோ அல்லது 
உங்கள் உத்தரவு பெற்ற ஏஜென்ட் 
மூலமாகவ�ோ ஆஜராகி உங்கள் தரப்பு
வ ா த ங ்க ளை  / ஆ வ ண ங ்க ள் 
கூற/சமர்ப்பிக்க கேட்டுக் 
க�ொள்ளப்படுகிறீர்கள். தவறும் 
பட்சத்தில் மேற்படி மனு உங்கள் 
இல்லாமையில் ஒரு தலைப்பட்சமாக 
தீர்ப்பு வழங்கப்படும் என்று இதன் 
மூலம் தெரிவிக்கப்படுகிறது.

எஸ்.நிதியா, BL.
&

ஜெ.க�ோபிநாத்.BA., BL. 
மனுதாரர்கள் வழக்கறிஞர். 

BEFORE THE HON’BLE
III ASSISTANT JUDGE,

CITY CIVIL COURT 
AT CHENNAI

O.S. No. 6794 OF 2024
Agurchand Manmull Jain 
College,
Represented by its authorized 
signatory,
Meenambakkam, 
Chennai-600061.    …. Plaintiff

- Vs -
1) Mr. Ramanlal Sooda,
Shop no.16, 1st floor,
Jain College Market Building,
No. 66/76, Godown Street,
Chennai-600001.
2) M/s. Mehra Traders,
Shop no. 16, 1st floor,
Jain College Market Building,
No. 66/76, Godown Street,
Chennai-600001.   …Defendants
To
Mr. Ramanlal Sooda,
Shop no.16, 1st floor,
Jain College Market Building,
No. 66/76, Godown Street,
Chennai-600001
Take Notice the plaintiff above 
named has filed a suit for 
recovery of money of Rs. 98,946 
(Rupees Ninety-Eight Thousand 
Nine Hundred and Forty-Six 
Only) with interest at 18% per 
annum, from the date of plaint 
till the date of payment and 
for enquiry into future mesne 
profit and cost. The learned III 
Assistant Judge, City Civil Court 
Chennai on 21.03.2025 had 
ordered notice to you returnable 
by 21.04.2025, through paper 
publication. You are called upon 
to enter appearance in the above 
suit either in person or through 
advocate, before the Hon'ble 
III Assistance Judge, City Civil 
Court Chennai at 10:15 A.M, 
on 21.04.2025, failing which 
the case shall be heard, in your 
absence.

K. Shakespeare
Counsel for Plaintiff

ஏல அறிவிப்பு
BINDU JAIN, NO.1, 4th FLOOR, 
PERUMAL MUDALI STREET, 
SOWCARPET, CHENNAI-–600001. என்ற 
விலாசத்தில் உள்ள தங்கம், வைரம் 
மற்றும் வெள்ளியான ப�ொருட்கள் 
நாள் 15/04/2025 அன்று காலை 11.00 
A.M. மணியளவில் 30, க�ோடம்பாக்கம் 
ர�ோடு, மேட்டுப்பாளையம் மேற்கு 
மாம்பலம், சென்னை-–33. என்ற 
விலாசத்தில் அரசு ஒப்புத்தல் பெற்ற 
மெஸர்ஸ். ப�ோஹ்ராஸ் ஆக்ஷ்னீர்ஸ் 
ஏலக் கம்பெனியரால் பகிரங்கமாக 
ஏலம் ப�ோடப்படும்.

*****
PIYUSH JAIN, NO.1, 4th FLOOR, 
PERUMAL MUDALI STREET, 
SOWCARPET, CHENNAI–-600001.  என்ற 
விலாசத்தில் உள்ள தங்கம், வைரம் 
மற்றும் வெள்ளியான ப�ொருட்கள் 
நாள் 16/04/2025 அன்று காலை 11.00 
A.M. மணியளவில் 30, க�ோடம்பாக்கம் 
ர�ோடு, மேட்டுப்பாளையம் மேற்கு 
மாம்பலம், சென்னை-–33. என்ற 
விலாசத்தில் அரசு ஒப்புத்தல் பெற்ற 
மெஸர்ஸ். ப�ோஹ்ராஸ் ஆக்ஷ்னீர்ஸ் 
ஏலக் கம்பெனியரால் பகிரங்கமாக 
ஏலம் ப�ோடப்படும்.

After ten days of the publication of 
this notice and within three months 
there after I, J.ARULPRAKASH 
S/o. K.JOTHIRAMALIGAM, Aged 
36 Years Permanently Residing 
at 60 Arising Street, Polur, PO: 
Polur, DIST: Tiruvannamalai, 
Tamil Nadu - 606 803 intend 
having my enrolment as an 
advocate moved before the Bar 
Council of Tamilnadu, Bar Council 
Buildings, High Court Campus, 
Chennai-104.
Those who have any valid 
objections may, notify the same to 
the Bar Council within 10 days.

J.ARULPRAKASH 

ENROLMENT NOTICE

ராணிப்பேட்டை, ஏப். 11–
ராணிப்பேட்டை பாலாற்றங் 

கரையில் அமைந்துள்ள தேசிங்கு 
ராஜா மற்றும் ராணிபாய் 
நினைவிடத்தினை ப�ொதுப்பணி 
துறையின் மூலம் முதற்கட்டமாக 
ரூபாய் 2 க�ோடி மதிப்பீட்டில் பழமை 
மாறாமல் புனரமைக்கும் பணிகள் 
நடைபெற்று வருவதை கைத்தறி 
மற்றும் துணிநூல் துறை அமைச்சர் 
ஆர்.காந்தி  பார்வையிட்டு ஆய்வு 
செய்தார்.   

இந்த புனரமைக்கும் பணிகளில் 
இதுவரையில் 30 சதவீத பணிகள் 
முடிவடைந்துள்ளது. நினைவு 
மண்டபம் பழமை மாறாமல் பழுது 
பார்க்கும் பணிகள் நடைபெற்று 
வருகிறது. அவைகளுக்கு 
மின்விளக்குகள் அமைக்கும் பணிகள் 
குறித்து கேட்டறிந்தார்.த�ொடர்ந்து 
நினைவு மண்டப இடத்தினை 
சுற்றி சுற்றுச் சுவர் அமைக்கும்  
பணிகள் நடைபெற்று வருவதையும் 
அவைகளில் புதிய வடிவமைப்புகள் 
அ ம ை க்கப்ப    டு வ தை  யு ம் 
கேட்டறிந்தார்கள். பணிகளுக்கு 
தேவையான அடுத்த கட்ட பணிகள் 
மேற்கொள்ள ரூ.6.46 க�ோடி மதிப்பீடு 
நிதி ஒதுக்கீடு பெறுவதற்கான 
நடவடிக்கைகளை எடுக்கப்பட்டு 
வருகிறது என தெரிவித்தார். 

இந்த நினைவிட பகுதியில் மேலும் 

அமைக்கப்பட உள்ள தேசிங்கு ராஜா 
மற்றும் ராணி பாய் அவர்களின் 
சிலை அமைப்புகள், பூங்காக்கள், 
நீரூற்றுக்கள், நடைபாதைகள் 
இவைகள் குறித்தும் கேட்டறிந்தார். 
பணிகள் அடுத்த இரண்டு 
மாதத்திற்குள் முடிக்க கேட்டுக் 
க�ொண்டார்.   

இந்த ஆய்வின்பொழுது, 
ப�ொதுப்பணித்துறை தலைமை 
ப�ொறியாளர் மணிகண்டன், 
ப�ொதுப்பணித்துறை பாரம்பரிய 

கட்டிட கண்காணிப்பு ப�ொறியாளர் 
ராஜ்குமார், செயற்பொறியாளர் 
நாராயண மூர்த்தி, இராணிப்பேட்டை 
ப �ொ  து ப்ப  ணி த் து றை  
செயற்பொறியாளர் திரிபுரசுந்தரி, 
பாரம்பரிய கட்டிட உதவி 
செயற்பொறியாளர் ஸ்ரீனிவாசன், 
நகரமன்ற உறுப்பினர்கள் 
வின�ோத்,  குமார்,  கிருஷ்ணன், 
ஒப்பந்ததாரர்  புருஷ�ோத்தமன் மற்றும் 
ப�ொதுப்பணித்துறை அலுவலர்கள் 
கலந்து க�ொண்டனர்.

ராணிப்பேட்டை பாலாற்றங்கரையில்
தேசிங்கு ராஜா – ராணிபாய் நினைவிடம் 

புனரமைக்கும் பணி: அமைச்சர் ஆர்.காந்தி ஆய்வு

மேகநாதன்                ...மனுதாரர்
மனுதாரர் தன்  தந்தை 

பலராமன், த/பெ.செங்கழனி  
என்பவர் எண்.1/7, 
செங்கழனியம்மன் க�ோவில் 
தெரு, ஒத்திவாக்கம், மதுரா 
ப ன ங ்காட்   டு ப்பா   க ்க ம் , 
வண்டலூர், செங்கல்பட்டு 
மாவட்டம் என்கிற விலாசத்தில் 
09.11.2018  என்ற தேதியில் 
இறந்ததை எதிர்மனுதாரர் 
அலுவலகத்தில் பதிவு 
செய்ய தவறியதால் தற்போது 
மேற்படி இறப்பினை பதிவு 
செய்து க�ொள்ளுமாறு 
எதிர்மனுதாரருக்கு உத்தரவிடக் 
க�ோரி தாக்கல் செய்துள்ள 
மனுவின் பேரில் எவருக்கேனும் 
ஆட்சேபணை இருப்பின் தங்கள் 
ஆட்சேபணையை வரும் 15 
நாட்களுக்குள் மேற்படி வருவாய் 
க�ோட்டாட்சியர் அலுவலகத்தில் 
நேரில�ோ, அல்லது வழக்கறிஞர் 
மூலமாகவ�ோ ஆஜராகி 
தெரிவித்துக் க�ொள்ளலாம்  என்று 
அறிவிக்கப்படுகிறது.

மேகநாதன்,  
 மனுதாரர்

வருவாய் க�ோட்டாட்சியர் மற்றும்
உட்கோட்ட நடுவர். தாம்பரம்.

ந.க.எண்.258/2025/அ5
இறப்பு சான்று

ENROLLMENT NOTICE
After 10 days of the publication of 
this notice and within three months 
there after  I,   J. IVAN, S/o. Jacob 
Singh,  aged 57 years permanently 
residing at No.19, Prakasam 
Street, Bhaktavachala Puram, 
Avadi,   Chennai – 600 054. 
intended having my enrolment as 
an Advocate moved before the Bar 
Council of Tamilnadu, Bar Council 
building, High Court Campus, 
Chennai - 600 104.
Those who have any valid 
objections may notify the same to 
the Bar Council within ten days.

       J. IVAN

ஏ.வி.எம். சரவணன் சினிமாத் துறைக்கு காலடி எடுத்து வைத்து 67 
வருடங்கள் ஆகிறது. இந்த மகிழ்ச்சியான தருணத்தைய�ொட்டி சரவணனுக்கு 
பிரபல புகைப்பட கலைஞர் ய�ோகா ப�ொன்னாடை ப�ோர்த்தி அவருக்கு 
வாழ்த்துச் ச�ொன்னார். நல்லி குப்புசாமி செட்டியார், கிருஷ்ணா ஸ்வீட்ஸ் முரளி, 
இயக்குனர் எஸ்.பி.முத்துராமன் உடன் உள்ளனர்.   

கடலூர், ஏப். 11–
கடலூர் மாவட்ட ஆட்சியர் 

அலுவலகத்தில், மாவட்ட 
வேலைவாய்ப்பு மற்றும்  
த�ொழிநெறி வழிகாட்டும் 
மையத்தில் பயின்று தமிழ்நாடு 
அரசுப் பணியாளர் தேர்வாணையம்- 
த�ொகுதி-4 நடத்திய தேர்வு வாயிலாக 
பணிநியமனம் பெற்றவர்களுக்கு 
நிறைந்தது மனம் திட்டத்தின் 
கீழ் மாவட்ட கலெக்டர் சிபி 
ஆதித்யா செந்தில்குமார்  பாராட்டி 
கேடயங்களை வழங்கினார். 

அப்போது கலெக்டர் சிபி ஆதித்யா 
செந்தில்குமார் கூறியதாவது:

கடலூர் மாவட்ட வேலைவாய்ப்பு 
மற்றும் த�ொழில்நெறி வழிகாட்டும் 
மையத்தில் செயல்பட்டு வரும் 
தன்னார்வ பயிலும் வட்டம் வழியாக 
தமிழ்நாடு அரசுப் பணியாளர் 
தேர்வாணையம், தமிழ்நாடு சீருடைப் 
பணியாளர் தேர்வாணையம்   மற்றும் 
தமிழ்நாடு ஆசிரியர் தேர்வு வாரியம் 
ப�ோன்ற தேர்வு முகமைகளால் 
நடத்தப்படும் பல்வேறு 
ப�ோட்டித்தேர்வுகளுக்கு இலவச 

பயிற்சி வகுப்புகள் நடத்தப்பட்டு 
வருகிறது. 

மேலும், தன்னார்வ 
பயிலும் வட்டம் வாயிலாக 
ப�ோட்டித்தேர்வுகளுக்கான பயிற்சி 
வகுப்பில் கலந்துக்கொள்ளும் மாணவ 
மாணவிகள் பயன்பெறும் வகையில் 
ப�ோட்டித்தேர்விற்கு தேவையான 
பாடப்புத்தகங்கள் அடங்கிய நூலக 
வசதி ஏற்படுத்தப்பட்டுள்ளது. 
இத்தன்னார்வ பயிலும் வட்டத்தின் 
வாயிலாக நடத்தப்படும் 
இலவச பயிற்சி வகுப்புகளில் 

கடலூரில் ‘நிறைந்தது மனம்’ திட்டத்தின் கீழ்
பணி நியமனம் பெற்ற 14 பேர்:

கலெக்டர் சிபி ஆதித்யா பாராட்டு

ஆண்டுத�ோறும் அதிக அளவிலான 
தேர்வாளர்கள் பயிற்சி பெற்று 
வருகின்றனர். மேலும், இப்பயிற்சி 
வகுப்பில் கலந்துக்கொண்ட 
தேர்வாளர்கள் பல்வேறு ப�ோட்டித் 
தேர்வுகளில் தேர்ச்சி பெற்று அரசு 
வேலைவாய்ப்பினைப் பெற்றுள்ளனர். 

கடந்த ஆண்டு நடைபெற்ற 
டிஎன்பிஎஸ்சி குரூப் 4 தேர்விற்க்கு  
கடலூர் மாவட்ட வேலைவாய்ப்பு 
மற்றும் த�ொழில்நெறி வழிகாட்டும் 
மையத்தில் செயல்படும் தன்னார்வ 
பயிலும் வட்டத்தின் வாயிலாக 
இத்தேர்விற்கு இலவச பயிற்சி 
வகுப்புகளும்,  பாடவாரியான 
மற்றும் முழு மாதிரித் தேர்வுகளும் 
நடத்தப்பட்டன. இந்த இலவச 
பயிற்சி வகுப்புகளில் 108 
ப�ோட்டித்தேர்வாளர்கள் கலந்து 
க�ொண்டனர். 

இதில் கடந்தாண்டு  நடத்தப்பட்ட 
டிஎன்பிஎஸ்சி குரூப்-4  தேர்வில் 14 
நபர்கள் தேர்ச்சி பெற்று பணிநியமனம் 
பெற்றனர். பணிநியமனம் பெற்ற 
நபர்களை பாராட்டி இன்றைய தினம் 
கேடயம் வழங்கப்பட்டது. 

இவ்வாறு அவர் கூறினார்.

பெயர் மாற்றம்
       Ramesh Palapattu 
Kaliyamoorthy,     தந்தை பெயர்:       
Kaliyamoorthy,  பிறந்த தேதி:  
08/09/1981,      A,   மெயின் ர�ோடு, 
மைக்கேல்புரம், மேல்சிறுவள்ளூர், 
விழுப்புரம்,               கள்ளக்குறிச்சி

–605702.  முகவரியில் வசிக்கும்        
நான்        இனி       Ramesh  Peter 
Palapattu Kaliyamoorthy      
என்று அழைக்கப்படுகிறேன்.

           Ramesh Palapattu 
Kaliyamoorthy

பெயர் மாற்றம்
   MANAKCHAN JAIN  
CHANDMAL,    தந்தை 
பெயர்:    Chandmal,     பிறந்த 
தேதி: 13/05/1972,  நெ.4,  
அமராவதி நகர் மெயின் ர�ோடு, 
அரும்பாக்கம்,   சென்னை –  
600106.        என்ற   முகவரியில் 
வசிக்கும் நான் இனி  
MANAKCHAND  என்று 
அழைக்கப்படுகிறேன்.

MANAKCHAN JAIN  
CHANDMAL

பெயர் மாற்றம்
         SELVABAI SUJATHA 
SAMUEL,  கணவர் பெயர்:  
Robinson,  பிறந்த தேதி:  
12/05/1977, 17-B, ஜானகிராம் 
நகர், 2வது தெரு, புத்தகரம், 
க�ொளத்தூர்,  சென்னை 
–  600 099.     என்ற முகவரியில் 
வசிக்கும்  நான் இனி   
SUJATHA ROBINSON    என்று 
அழைக்கப்படுகிறேன்.

SELVABAI SUJATHA SAMUEL

பெயர் மாற்றம்
 BANU REKHA  NAGARAJU,  
கணவர் பெயர்:    K. Ramadas,  
பிறந்த தேதி: 03/11/1969,    நெ.2 N,
 2வது மாடி, A– பிளாக்,  Nova 
Meridian, VGN Monte Carlo,  
ந�ொளம்பூர், மதுரவாயல், சென்னை 
– 600095.   என்ற முகவரியில் 
வசிக்கும்        நான்        இனி       
NAGARAJU BHANU REKHA      
என்று அழைக்கப்படுகிறேன்.

       BANU REKHA  NAGARAJU

பெயர் மாற்றம்
           SAMSUDEEN,   தந்தை  
பெயர்: SYED SHAHIB, பிறந்த 
தேதி:   24/05/1967,  நெ.15/A,  
அம்மா நாயனார் க�ோயில் 
தெரு, பனப்பாக்கம், வேலூர் 
– –631052.  என்ற முகவரியில் 
வசிக்கும்        நான்        இனி       
SHAMSUDEEN      என்று 
அழைக்கப்படுகிறேன்.

          SAMSUDEEN

பெயர் மாற்றம்
THANMARAN BALAKRISHNAN,         
தந்தை பெயர்:   N.Balakrishnan, 
பிறந்த தேதி:   07/06/1968,   கதவு 
நெ.55, Leicester Square, பாலாஜி 
நகர், 1வது தெரு, பாடிகுப்பம் ர�ோடு, 
அண்ணா நகர்,   சென்னை – 600 040.     
என்ற முகவரியில் வசிக்கும்  நான் இனி    
New Surname :  THANMARAN 
New Given Name :  NARAYANAN 
BALAKRISHNAN என்று 
அழைக்கப்படுகிறேன்.

       THANMARAN 
BALAKRISHNAN

பெயர் மாற்றம்
 SANJEEVIKANNAN  
KAMALAKANNAN     தந்தை 
பெயர்:    KAMALAKANNAN,    
பிறந்த தேதி: 06/04/1978,   நெ.38/58,  
 தரைதளம், கங்கை அம்மன் க�ோயில் 
தெரு, சூளைமேடு,   சென்னை –  
600094.        என்ற   முகவரியில் 
வசிக்கும்  நான் இனி  
Sanjeevikannan  Chengalpattu  
Kamalakannan
என்று அழைக்கப்படுகிறேன்.

SANJEEVIKANNAN  
KAMALAKANNAN


